
9 

3 

' THE REQUISITIONING AND ACQUISITION OF 
IMMOVABLE PROPERTY (AA.I.ENDMENT) ACT, I 958 

[27th February, 19581 

An Act further to amend the Requibitict~ing apd Aequi'si;do~ 68 
- - Immovable Property Act; 1952. 

/ BE it enacted by Parliament in the Ninth Year of the Republic 
of India as follows : - 
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1. !Phis Aot m;l J be called the Requisitioning and Acquisibion of Shor: title. 
Immovable Property (Amepdrnent) Act, 1958: 
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2. In section 1 of the Requisitioning and< Acquisition of Inxnov- Amenwent 
of s&ctid'di~: ,, ,f ,,,,. eible .Property Act, 1952, in sub-section (3), for the w~d "six". the 
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Word "fw'elve" shall be substituted. 


